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LEGISLATIVE DEPARTMENT.

We, the undersigned, Members of the Select Com:vittee to which the Bill to amend the

, . IHindu Law of Succession was referred, have

) Paper No. L. considered the Bill and the paper noted in the
margin, and have now the honour to submit the following interim Report.

. 2. Several of the opinions which have been received on the Bill are to the effect that the
difliculty which the Bill gecks to remove should be met in a different manner, that is to say, b:
putting the illegitimate sons of Hindus of the regenerate oclasses on the same fioting as
regards inheritance as that on which the illegitimate sons of Sudras are at present under the
Hindu Iaw. We understand that notice has been received from a member of the Legislative
Arsembly of Lis intention to move for leave Lo introduce a Bill oo these lines. We accordingly
recommend that that Bill be cireulated for opinion, before introduction if neoessary, and that
the present Bill be not procceded with until those opinioms have been reccived. We have
accordingly not attempted to amend the Bill which bas been referred to us.

3. The Bill was published in the Gazstte of [ndis, dated the 16th September 1922,
W. M. HAILEY.
A. B. LATTHE.
B. VENKATAPATIRAJU.
V. SESHAGIRI AYYAR.
ABUL KASEM.
N. M. SAMARTH.
M. K. REDDL
The 27tk July, 1923, |
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